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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) “Uchchait’ located in Mithila region of Bihar is neither a
centrally protected monument/site under Archaeological Survey of India nor there is
any proposal with the Archaeclogical Survey of India in this regard.

Measures to avoid frauds in banks

*198. SHRI M. P. VEERENDRA KUMAR: Will the Minister of FINANCE be
pleased to state:

(a) whether the figures released by Reserve Bank of India (RBI) have stated
that frauds involving ¥ 8670 crore have been committed in banks in recent three

years;
{b) 1if so, the details thereof including the losses to the banks;

{c) whether the main reasons for such frauds are giving loans succumbing to

unfair means and non-repayment, if so, the details thereof, and
{d) the steps adopted by Government to avoid such frauds in future?

THE MINISTER OF FINANCE (SHRI ARUN JAITLEY): (a) to {(d) Reserve
Bank of India (RBI) momitors frauds reported by banks and select financial institutions
{(FIs), and has required them to fumish to it Fraud Monitoring Return in individual
fraud cases. In this connection, it may be noted that fraud data reported to RBI 1s
by the year of reporting and not the year of occurrence of the fraud or sanction
of loan, Letter of Undertaking (LoU), etc., which may be of an earlier period. eg.,
the fraudulent issuance of LoUs in PNB was reported in February 2018 but is a
continuing fraud since 2011. As a result, it is not possible from this data to arnive
at year-wise amounts involved in frauds. However, as per inputs received from RBI,
the aggregate reported amount for frauds mvolving an amount of ¥ 1 lakh and
above, as reported by scheduled commercial banks (SCBs) and select FIs in financial
year (FY) 2015-16, TY 2016-17 and FY 2017-18, is ¥ 18,698.82 crore, ¥ 23,933.85
crore and ¥ 41,167.71 crore respectively and the extent of loss due to frauds for the
same period 1s T 16,602.90 crore, ¥ 16,788.54 crore and T 37,226.39 respectively.

With regard to reasons for frauds, it may be noted that the RBI Master Circular on
Frauds-Classification and Reporting observes that frauds are committed by unscrupulous
borrowers by various methods including, inter alia, fraudulent discount of instruments,
fraudulent disposal of pledged/hypothecated stocks, fund diversion, criminal neglect
and mala fide managerial failure on the part of borrowers. The Master Circular also
refers to certain other methods, which include forged nstruments, manipulated account

books, fictitious accounts, unauthorised credit facilities, fraudulent foreign exchange
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transactions, exploitation of “multiple banking arrangement”, and deficiency on the

part of third parties with role in credit sanction/disbursement.

A number of steps have been adopted for strengthening fraud risk management

inbanks and to ensure proper check on banking frauds in future, which include,

inter afia, the following:—

(M

@)

)

4)

)

RBI has issued Master Directions on Frauds — Classification and Reporting,
which requires lenders to report frauds beyond a threshold amount to the
police or Central Bureau of Investigation, monitoring and follow-up of cases
by a special committee, quarterly placement of information before the bank’s
Audit Committee of the Board, and annual review of frauds by banks. These
cover, infer alia, preventive measures, fraud detection systems, strengthenming
intemnal controls, remedial action, monitoring of progress of investigation and

recovery, and staff accountability.

Government has issued “Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds™ to Public Sector Banks
(PSBs), which provides, inter alia, that:—

(1) all accounts exceeding ¥ 50 crore, if classified as Non-Performing Assets
{(NPAs), be examined by banks from the angle of possible fraud, and a
report placed before the bank’s Committee for Review of NPAs on the

findings of this investigation;

(i) examination be initiated for wilful default immediately upon reporting
fraud to RBI; and

{(111) report on the borrower be sought from the Central Economic Intelligence

Bureau in case an account turms NPA.

Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside
the jurisdiction of Indian courts. It provides for attachment of property of
a fugitive economic offender, confiscation of such offender’s property and

disentitlement of the offender from defending any civil claim.

Central Fraud Registry (CFR), based on Fraud Monitoring Retumns filed by
banks and select financial institutions, has been set up by RBI as a searchable

online central database for use by banks.

For enforcement of auditing standards and ensuring the quality of audits,
Govemment has established the National Financial Reporting Authority as

an independent regulator.
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For management of fraud risk and to direct the focus of banks to early
detection of loan frauds, prompt reporting to RBI and investigative agencies
and timely initiation of staff accountability proceedings, RBI has issued a
framework for dealing with loan frauds and Red Flagged Accounts (RFA),
with timelines for actions incumbent on banks, for dealing with loan frauds
of ¥ 50 crore and above, requiring banks to classify potential fraud accounts
as RFAs based on observation/evaluation of Harly Waming Signals noticed.
The red flagging is done on an information technology platform where all
banks report large exposure to entities/individuals so that other banks can

be forewarned about fraud nsk.

RBI has issued a circular to all banks in February, 2018 to implement
security and operational controls, such as straight-through process between
the Core Banking Solutions/accounting system and the SWIFT messaging
system, enablement of time-based restrictions in SWIFT, review of logs at

regular intervals, undertaking of reconciliation in a time-bound manner, etc.

RBI has instructed banks to report deficient third-party services (such as legal
search reports, property valuers’ reports etc.) and meffective action against
collusion of these providers with fraudsters to the Indian Banks® Association,

which maintains a caution list of such service providers.

Instructions/advisories have been issued:—

(1) by Government to PSBs to decide on publishing photographs of wilful
defaulters, in terms of RBI’s instructions and as per their Board-approved
policy,

(i) by Government to PSBs to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing

loan facilities of more than ¥ 50 crore,

{(111) by RBI to SCBs to implement RBI guidelines to prevent skimming of
ATM/debit/credit cards,

{(iv) by RBI to SCBs to ensure legal audit of title documents in respect of

large value loan accounts, and

{(v) by RBI to SCBs to strictly ensure rotational transfer of officials/employees.

(1) As per inputs received from PSBs, banks have adopted, infer alia, the

following practices that mitigate implementation of nisk of fraud:—

(i) implementation of measures such as Fraud Risk Management Solution

for prevention, detection and monitoring of fraudulent transactions;
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(i1) processing, appraisal and sanction of loans through Loan Originating
Software and Off-line Transaction Monitoring System for internal control;

(iil) generation of alerts for Early Warning Signal and red flagging of accounts;
and

{(iv) online verification of credit information report, CFR, wilful defaulter list,

ete.

Preventing anaemia in women

%199, SHRI NARANBHAI J. RATHWA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that 65 per cent of women in the country are anaemic;
{b) 1if sothe efforts made to prevent the said disease; and

{c) the extent to which Government has been successful in preventing anaemia

through the efforts made in this regard and the reaction of Government thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): (a) As per National Family Health Survey (NFHS)-IV
(2015-16), 53% women in age group 15-49 years and 50.3% pregnant women are

anemic.

(b) Under the National Health Mission (NHM), following steps have been taken

for reducing anaemia among women in reproductive age group.—

® (Guidelines have been issued to the States/UTs for umversal screening
of pregnant women at all health facilities. 180 Iron and Folic Acid (IFA)
tablets are to be given in the ante natal period and 180 IFA tablets are
to be given in the post-natal period to all pregnant women. If pregnant
women are found to be clinically anemic, they are given double doses
of tablets as a part of treatment regimen. For Adolescent girls of 10-19

years of age, weekly iron folic acid is provided.

® To address anaemia due to worm infestation, deworming of pregnant
women is done after first trimester of pregnancy and biannually in

children and adolescents.

o To tackle the problem of anemia due to malaria particularly in women
and children, Long Lasting Insecticide Nets (LLINs) and Insecticide
Treated Bed Nets (ITBNs) are being distributed in endemic areas.

T Original notice of the question was received in Hindi.



